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For invocation of section 7 of The Code and for initiation of Corporate Insolvency

Resolution Process by a Financial Creditor it is also required to examine that there

is an existence of "default". This aspect is also consldered and noticed that glaring

evidences are on record such as dishonouring of Cheques issued by the Debtor

and other corroborative evidences establishing the "default" on the part of the

Corporate Debtor in repayment of the Debt amount. Resultantly, a conclusion can

be drawn that the L/C facility in question was granted by the Petitioner as a Debt

which was a Financial Debt not paid by the Respondent Financial Debtor hence

default of non-payment was committed, therefore, the Petition in question

deserves "admission".

The Petitioner has proposed the name of the Interim Resolution Professional Mr.

litesh Gupta, 257, Vardhman City Centre, Near ShaKi Nagar Under Bridge, Gulabi

Bagh, Delhi-110052, Registration No. IBEI/IPA-002/[P-N00144/2017-18/10380.

The IRP is hereby appointed who shall act upon as prescribed under the provisions

of section 13 ofthe Code by making a public announcement immediately hereafter

within a period prescribed therein. The IRP so appointed shall also comply with

the provisions of section 15 onwards of The Code and collate all the claims

submitted by other Creditors by constituting a Committee of Creditors. We hereby

direct the IRP to inform the progress of the Resolution Plan along with a

compliance report within 30 days on receipt of this Order. However, a liberty is

hereby granted to intimate the progress even at an early date, if need be.

Once the Petition is held as Rt for "admission", hence as a consequence the

Moratorium as prescribed under section 14 shall commence henceforth. On

enforcement of Moratorium certain prohibitions are applicable such institution of

any Suit before a Couft of Law, transferring of any Asset of the Debtor,

encumbering any rights over the assets of the Debtor/ however, the supply of

essential goods or services to the Corporate Debtor shall not be terminated during

Moratorium period. It shall be effective till completion of the Insolvency Resolution

Process or until the approval of the Resolution Plan as prescribed under section 31

of The Code.

To conclude, the Petition is hereby "admitted" and the commencement of the

Corporate Insolvency Resolution Process is hereby declared with effect from the

receipt of this Order.

BHASKARA PANTULA MOHAN
Member (Judicial)

Date : 18.10.2017

M.K. SHRAWAT
Member (Judicial)
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